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Madam, lastly I would request the
Goveromnt to counsider the question of
constituting a Centenary Committee under
the chairmanship of the Prime M:nister
to celebrate the centenary of Dr. Babasa-
heb Ambedkar, Thank you, Madam,

SOME HON. MEMBERS: Madam, we
want to associate with the sentimenis ex-
pressed by the Hon. Member.,

THE DEPUTY CHAIRMAN: Yes, the
whole House associates in paying tribute
to Dr. Babasaheb Ambedkar.

MESSAGE FROM THE LOK SABHA
The Punjah Appropriation (No. 3) Bill,
1988.

SECRETARY-GENERAL:; Madam, I
"have to report to the House the following
message received from the Lok Sabha
signed by the Secretary-General of the Lok
“Sabha:

“In accordance with the provisions of
rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, 1
am directed to enclose the Punjab Ap-
propriation (No. 3) Bill 1988 as passed
by the Lok Sabha at its sitting held on
the Sth December, 1988,

The Speaker has certified that this
Bill js a Money Bill.”

Madam, I lay the Bill on the Table.

CONSTITUTION (SIXTIETH AMEND-
MENT) BILL, 1988 (Contd.)

THE DEPUTY CHAIRMAN: We will
now take up further consideration of the
" Constitution {Sixtieth Amendment) Bill,
1988, and I would like to announce to the
_Members- of the House that we will have
the voting between 1 and 1.30 p.m. One
hour hag been allotted for it. So let us
confineg ourselves to the allotted time f%ke
yesterday and finish our business on time.

. SHRI MURLIDHAR CHANDRA-
-KANT BHANDARE (Maharashtra):
Madam, Deputy Chairman, Chair-Lady, 1
rise to support the Bill.

THE DEPUTY CHAIRMAN: What is
Chair-Lady? Tt is a new word coined.

. SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Chairperson all
right, Whatever Milady wishes, T will ad-
dress you accordingly,

fin
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Now, this is a very welcome Constitu-
tional amendment. In Chapter 10  para-
graph 11.02, at page 315, of their rzport
Justice Sarkaria Commiss.on on Centre-
State Relations has made the fcllownig
recommendation: ‘““The monetary limit of
Rs. 250 per annum fixed 37 years ago on
taxes that can be levied on professions,
trade, calling and employm=nt in Entry
60, List IT should be in consultation with
the States revised upwards immediately and
rebiewed periodically.” It is a matter of
great satisfaction that this recommendation
has been implemented and brought inlo
effect by the Government even before the
report has dried

Justice Sarkaria, as T said, participated
in the debate on his Report, rcgarding
Centre-State relationship has done a yeo-
men’s service. Justice Sarkaria is a man
of many parts. He is one who has trams-
Jated Shakespeare into Gurmukhi and hés
Report which is voluminows in these
volumes, really has preserved the very
ethos the very spirit and the very vision
of the Constitution of a strong Cenére
with strong States. And, Madam, it 8
only with regard to this that [ rise to
support because all other relations will
adjust themselves, namely, the legislative
relations, the administragive relations the
role of the Governor, the reservation of
the Bills for the assent of the Governor
all these things will adjust themselves; if
really the financial relations are properly
balanced and reciprocal. It is in this re-
gard that the first step has been taken to
meet a long needed reform to raie the
professional taxes. May T only say what T
had said, namely, that we must concentrate
more on the development process and not
deceleration of development. Strong states
must remain strong and weaker states can-
not become strong by making  stroag
states weak or at the cost of strong stafes.
T think all in all, this is a very welcome
Bill and the whole House will support it
because it removes an irritant whi~h hes
been there for a long time. T hopa that
this will now be matched un and followed
up by a sustained effort to see that we
really have financially and economicaly
a strong Centre with equally financially
and economically strong States. Thank you.
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DEPUTY CHAIRMAN: We have just
ol bour. So please confine yourself to
time allotted to you,

SHRI YALLA SESI BHUSHANA RAO
(Andhra Pradesh): The proposed amend-
ment to article 276 of the Constitution is
to augment the resources of the State
Governments. The State Governments now
suffer from financial stringency and they
cannot often implement the vital projects
because of lack of funds. The  State
Governments have been requesting the
Union Government to have a new look in
order to generate finances for the States.
The Sarkaria Commission has mentioned
of some important legislations to be made
immediately to augment the finances of
the States. As suggested by the Sarkaria
Commission, the hon. Finance Minister has
now brought forward this vital amendment.

The Union Government has, by this
amendment, given to the State Govern-
menls an unpleasant task also to further
tax the over-burdened taxpayer. The State
Governments have to act judiciously in this
matter.

Madam, by this amendment specially,
the States having metropolitan towns will
generate more funds whereas the States
based on agrarian economy and rural base
cannot get much funds. Anyhow, as the
amendment is going to help the States I
am prepared to support this Bill_

Madam, in this connection, let me sub-
mit to the Finance Minister that the Gov-
ernment should take jmmediate steps 1o
generate more funds for the States as re-
commended by the Sarkaria Commission.
The Fortv-sixth amerdment was passed in
1982 with a view to facilitate introduction
of a consignment tax. The Chief Minister’s
Conferences held in November 1983 and
May. 1984 unanimously recommended that
there chould be an enactment so that con-
signment tax can be collected by the
Statec Tt was decided that 50 per cent has
to he taken by the collectine State and
the other 50 per cent is to be devolved
‘inte a common pool. This amendment has
N0t vet been brought by *he Finance Mini-
ster and T request him to ‘mmediately take
steps in that directinn sc ‘hat more funds
are made available-to-the States. . -t
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I would like to draw the attention of
the hon. Minister to another aspect. The
Eighth Finance Commission in 1984-85
recommended that the Union Government
should release to the States the zmount
representing the devolution of the finance
resources to the States, These amounts
have not yet been released to the States.
Since the prices have risen by 50 per cent
I would request the hon. Minister to re-
lease these funds and in the context of
price rise, the Central Government should
also release these funds together with in-
terest at 12 per cent. The States are already
over-burdened. Take for instance increase
in dearness allowance to the employees.
Every three or six months, D.A. is raised
for the employees and the State Govern-
ments have to bear this burden. I there-
fore request the hon. Finance Minister to
take immediate measures to help the States
in this regard. Thank you.

SHRI JAGESH DESAI (Maharashtra):
Madam Deputy Chairperson, I congratu-
late the Finance Minister for bringing this
amendment to the Constitution and raising
the timit of professional tax from Rs. 250
to Rs. 2500. But 1 would like to place
before this august House some figures to
show that the Centre is giving all

kinds of financial assistar e tO
the State Governments. I have al-
ways pleaded for m7 . funds to
the States. But at the¢ same time, I

would like to place some figures before
this House, In the Thirq Five-Year
Plan, the total resources by way of  re-
venue generated by the Stateg and  the
States and the Centre was of this order.
The revenue of the Centre, after trans-
ferring fundg to the States, was to  the
tume of Rs, 7.553 crores; 50.7 per cent.
In the case of the States, it wag Rs, 7,357
crores; 49.3 per cent. TIp the  Third
Five-Year Plan, the resources by the
States was higher than that of the Centre,
I would atso like to place before the
House the figures in regard to the Fourth
Five Vea. Plan-1969-74. The total re-
source, retaineq by the Centre on account
of revenue was Rs -15,959 crores and
that of the States was Rs. 20,426 crores.
The Centre’s share was 43.9 pe, cent of
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the total resources ang the share of the
States was 56.1 per cent, The same was
the case in the Fifth Five-Year Plan also.
The share of the States wag more. 1In
the Sixth Five-Year Plan the total re-
sources on account of revenue retained
by the Centre wag Rs 69,871 crores,
whereas, in the case of the States, it
was Rg, 1,01,941 crores, The share of,
the States wag 60 per cent and that of the
Centre was 40 per cent, Therefore, to
say that the Centre takeg more is not
correct. At the same time, T want that
the Centre should give more funds to the
States.  For thig purpose, T would like
to give one or two suggestions,

Ip the Chief Minister; Conference held
in 1984, It was decideq that consignment
tax should be levieg It was also decided
that iy regard to exemptions, State Go-
vernments should be given the power.
Subsequently, however, some of the Minis-
tries in the Central Government wanted
that along with the States, concurrently,
the Centre shoulg also have the power
to exempt certain items. This wag with a
valid reasop because in respect of some
goods, it should be the policy of  the
Government to see that the same rate is
there in all the States  Barrimg  that,
T do not think there wag any  dispute,
Now, five years have passed  The Sar-
karia Commission also recommended that
without anv loss of time this Bill should
be brousht forward Otherwise, there
will be a lot of revenue leak. Transfer
of ¢ood, takes place from one State to
another, Tt is not taxed, Sales are
reallv sales. Tt is not consienment. But
in the name of consignment. they  are
selling it on telephone. They say it is
consienment Crore, of rupees are being
evaded In thls manner. Therefore, 1T
would request the hon.  Finance Minis-
ter to bring forward the Rill at  the
earliest

My last point. The Ninth  Finance
Commission  has recommended—the
Eighth Pinance Commission Y. also sug-
gested this—that penalty and  interest
levied under the Tncome-tax Act should
also be in the divisible poo! and distri-
buted tn the State Govermments. Un-
fortunately, the Government of India have

r
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not acceptey this saving tha! penaltv and
interest will not come under this, But
Madam, the Supreme Court has decided
in many cases that penalty and interest
arise because of assessment and, therefore,
it has held that i{ is in the nature of
income-tax and as such penalty and in-
terest levied under the Income-tax Act
should also go imto the divisibke pool to
be disiributed to the State Governments.
1 am sure the hon, Finance  Minister
would look into this.  This king of
injustice which is being done to  the

States should be removed, With these
words I support the Bill,

SHRY E. BALANANDAN (Kerala):
Madam Deputy Chairman, this is a

small amendment,  According to  th&
Finance Minister, it is going to help the
State Governments to get a liitle  more
revenue. The point that T want to raise
is thar the State Governments’ economic
position in gemeral is in an absolute
chaotic condition, To <cite —my State,
Kerala is facing an asbolute and very
serious economic problem. The State is

_not able to pay wages, salaries because of

the story which T do not want to repeat.
The Central Government took 5, lenient
view towards the previous State Govern-
ment, This previous Government took
loans after loans. The present Govern=
ment has to pay back those loans, Our
Finance Minister is very strict in the mat-
ter of taking the loans back from the
State Government. Therefore, T am using
this opportunity to make a request to
the Finance Minister that he should be
the guardian of all States, The Centre ig
onlv one_ there are no two Centres here,
The State Governments are functioning
under certain laws of the Centre. There-
fore. T request the Finance Minister to
take a broader view of the things. while
he is bringing this Bill to enable the
State Governments to improve their fin-
ancial position, May T ask the Finance
Minister, through vou Madam that the
Financ~ Ministet shouly have , lenient
view towards the Kerala State Govern-
ment which is facing very serious finaneial
erisis. Thev shoulq be helped This s all
that T want to say op this Bill,

THE DEPUTY CHATIRMAN: You have
always been very brief and to the point.
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SHRT KAPIL VERMA (Uttar Pradesh):
Madam, 1 rise to support this Bill and I
hop: this will receive the support from
all sections of the House, The ceil-
ing for levying profession tax was fixed in
1949 Since then the wages have increased
and the State Government; have also
askeq for these powers to raise the ceil-
ing. Sarkari; Commission also, as has al-
ready beep pointed out, has recommend-
ed thig T would like to suggest one or
two things in brief,

doL. e -

1 welcome this Bill because I think it
is the responsiblity of all those people
who earn more to part with some share of
their income for the poor people Our
AICC has also passed a resolution sug-
gesting that the Government should pro-
vide at least one job for every family.
Fo- this a lot of money and resources are
nezdeq T very strongly suggest that all
the income generatey ;¢ a result of the
provisions of this Bill should be earmark-
ed and spent onlv on employment and
related things for the benefit of the poor
people. Thi; must be done.

This is only an enabling measure. It
is not compulsory for the State Govern-
ments to levy any tax, For instance, in
U.P this profession tax was levied for
some years, but later on given up and
that also I remember, I was paying the
tax upto the ceiling of Rs. 250, T know
the Centre cannot issue guidelines but it
can persuide the State Government in
regnrd to one thing. As for those who are
in the higher income brackets, it iy their
mora} obligaticn to part with some mon-
ey. The salaried people are already pay-
ine income-tax. But there are other po-
orer classes, like shopkeepers  Khonche-
walas and other small self-erﬁployed peo-
ple, they should be exempted from this
Bill. This is my suggestioy and the Gov-
ernment may kindly conside, this.

With these words I support the Bill. I
also support the suggestion made at the
Chief Ministers’ Conference that consign-
ment tax should be levied as soon as pos-
sible, T will not take more time of the
House I am grateful to you for allowing
me to speak on this Bill. T support the
Bill

[ 6 DEC. 19881

8

ot v 7@ wEm (IaT WW)
qAFTT  Sugwmfy wgear, @fasme
F AT 276 ¥ Sqag 2 H M
gamgs  gefad  fEar oww &%
vaF. fatig F@T § AR qATET
gafan fad s g 5 e AMAT
TSBT Frw AGl LU &3 PET
N oaga q0 A gEr g AR
W & &m™i 4% xrﬁ'in" qF(C & F
TS ¥ Aav gg § 1 ;A W
TALTT F TFT FF @I TF a4
AT gawT ¥ =T g € | AG
ST ogEaifag FATAT & g9 INIT
qeAR Aty AT AAFT AT 94X
9 ) FrE @Y wT & FEE] #E
g9IT 54T UF Q¢ g F faqr v
g faa¥ sy ag a9 «wmaT
WA SAST IANT 2 §T |4r 2 7Y
1 gT ¥ yfawg swar 491 939
IR FT ML Tag g1 w41 g %
afe ngme a1 § gafeg 37 qgms
F FIOT IF9 g HT G WA
fFar war 1 wgrRAT, FAWRIT FN
ML §F AT AT @EF W FToTET
fF agms waaw F @ 8 FEQ
TT qTHIT Fagdr g fF ugme I3
W& 1§ agAr =g f$ AFME
g Fr Afaq F FIT IF I87,
foeT deqr & FHaw g g, fEeT
W G ¥ HYC qEmE agw
FT I9TT A g, i F T ar
g fTwral & FIT AN ag
F I9q@ FqE 9, A[FME &
N ar sgfda & FIT 69TAT E |
gafen # ¢awr fadg F@r § "X
¥ gara aAr ArgAr §6F AT AT
g fraEt ¥ @ 3 e @
g mx CEr Zaml & FETE F ONIT
g FI A1 FAF AR oqiq
g‘r STIT | a'rwf%rzﬁ ¥ o AES)
Zzg ¥ aFrex dF3@ &, WA F
e dag § ¥ @ Fga aE forr
o § A wgw fRY e g a
agt Fm At w At #@
FAAfgl & AErArT & Wreaw ¥
gara ¢ far o § 1 zefec I
qQrg  ga81gal F1 FAY g 8
zgfae & wQ M AW A

Bill, 1988 -



199 Constitution Sixtieth [RAJYA
Amendment)
[ fmzmat] - =

WT Y @ f® W o"r eqgen
F¢ fF g3m F@ ¥4 A4
fasrat @ ST AT § 7 AR
g &1 | 339 T FFHOT {7
F HET W7 JRE’ @ 99 Qi g
IGFT T D A Tl FIAER T6
au ¥ siqy fowr gur § S9 F-
a9 & {IFEFT FaHd L &
FW FL | T AT F T FIGH(
fatg T @1 § AT HWE FQI
gF m® a1 weaifaq gOwA g
HqrAq  fad war S T amd
A | T I[W FAEHT F FHLA
# F 9T & 4 & 2@ g oA,
g g AS: AT BTE IR
a|r ®g Afed | geaAE |

SHRI ALADI ARUNA alias V. ARU-
NACHALAM (Tamil Nadu): Madam, |
am not against thig Bill, The object of the
Bill is to help the State Governments to in-
crease their financial resources, The found-
ing fathers of our Constitution conferred
powers ont the Centre to levy Income Tax.
Normally ip all federal countries, States
also are alloweq that power to levy Inm-
come Tax. Unfortunately such right has
been denied to the States in India, So to
please the States the founding fathers
found another alternative of allowing the
State Governmenis to levy a tax on pro-
fession, calling, trade and employment.
But unfortunately in this area too, they
have imposed certain conditions, The
States have pot been conferred with abso-
lute powers to levy the Profession Tax
or other taxes mentioned in Art 261.7.
There ig a ceiling of Rs 250 which was
fixeq in 1949. Now hon. Minister has
come forward to help the States by in-
creasing the ceiling tg the level of Rs.
2500, Some of the Members have expres-
sed the apprehensiop that it will affect the
poor Evepn though the State Governments
are being allowed to levy to the extent of
Rs, 2500, to the best of my learning no
State Government, no local . body will
come forward to utilis, this maximum
limit. They are quite aware of the prac-
tical difficulties, At the same time mv
objecton is against he ceilng itself, be-
cause already the Stata Government; have

SABHA )

Bill, 1988 200

been deprived of the power to levy In-
come Tax, Only to please the States tax
op Profession was alloweq by the found-
ing fathers, In that area there is a limita-
tion, there is g restriction. My poing is
that tax op profession, trade and calling
may be levied as per the policy and piin-
ciple of the State Government then and
there, That will be suitable , That alone
will 5e helped to mobilise, to increase the
resources, Madam, for example, a¢ far as
the professional tax is concerned, it is
difficult to levy the maximum permitted
in this Amendment. But, at the same
time, the State Government is authorised
to levy tax on trade which ig getting more
profit, which is earning much amount.
Then, the State Government may come
forward to levy more tax At that time
your ceiling of Rs. 2,500 prevents the
States from getting more amount from
the trade which is earning much, That is
why, I am against the ceiling I appreci-
ate that at least you have come forward
to increase the tax ten-fold, At the same
time, if you remove the ceiling and allow
the State Government according to its
convenience to levy the tax, that will be
more helpful to increase ifs resources.
With these words, I conclude,

SHRI V. RAMANATHAN (Tamil
Nadu): Madam Depuyty Chairman, I
thank you for giving me this opportunity
to say g few words on the subject.

As stated by many of our friends here,
the States suffer for waat of funds  Parti-
cularly the S:ates are entrusted with the
work of taking social welfare measures.
If the social welfare measures are not
taken, the States will be blamed io
that, not the _overnment of India, There-
fore, when the State Governments are en-
trusted with this work, they have to
seek for more funds. Natfurally, when the
funds are limited, they have to go in for
getting loans from outside, It is alsp not
possible. Therefore, now this Bill will
help them to get more fundg to improve
their resources and to take social welfare
works,

But Rs, 2,500 becomes very high. It
can be somewhat low because from Rs.
250 to Rs, 2,500, it ig fen times increase.
It may not be possible for the local
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bodies to raise to that extent, and it will
have its own repurcussions. It may not be
possible fo the State Governments to in-
crease to that level all of 5 sudden, But
anyway, no government cpp run without
taxes, So, there should be tax on the rich.
As suggested by my friend, by levying
taxes on some trades or some other in-
dustries, op higher level of income, if
the powers are given to the Stateg it will
be possible for the Stafes to increase the
Tesources,

All of a sudden, if the tax is increasad,
it may lead to evasion of taxes, and it
may lead to corruption also. That too, in
municipalities and local bodies  where
there is not much of control, corruption
and evasion will be the maximum, it may
go to the maXimum level, Therefore, we
must be very cautious, /

Anyway, to increase the resources of
the States, such  Bill is necessary. There-
fore, with these words, 1 welcome the
Bill ang conclude,

Thank you, Madam.

SHRI GURUDAS DAS [GUPTA
(West Bengal): Madam when federalism
in this country is being seriously jeopar-
dised with the increasing trends and tricks
of over-centralisation not excluding the
spheres of economy and collection of re-
sources, this step of the Governmen: of
India can be termed to be in 5 different
or in 5 reverse direction because it seeks
to strength the financial strength of the
States  Therefore, from a broad perspec-
tive concerning the nation, it is a welcome
step. .

But, 1 must say that the appifcation
shoald be most judicious because the pro-
fessionalg earn their money not in 5 dub-
ious way. Whep the Government seems to
be so much lenjent so far as the big busi-
nesy is concerned, when this tax-structure
is being rescheduled to decrease the tax-
burden so as to foster the so-called eco-
nomic growth of the country, the fax
burden on the professionals should not
appear to be unequal apng devoid of a
sense of propriety, Therefore, while sup-
porting the amendment that the Govern-
ment seeks to bring about, T must caution
that the application of this amendment
must be in a way which does not put
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forward unreasonable burden on the pro-
fessionals of the country, while at the
same time agreeing that all reasonable
steps have to be takn to augment the re-
sources of the States of our country.
Therefore, this is 5 step in 5 right direca
tion, but the application has to be reasona.
ble and the burdep on the professionals
has alsg to be equitable,
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SHRI GHULAM RASQOOL MATTO
(Jammu and Kashmur): I rise to support
the Bill, but I have one observation to
make, which the hop, Minister may kind-
ly take into consideration,

Iy the Statement of Objects and Rea-
soms, he has stated and I quote:

203

“...two hundreq and fifty rupees,
which was fixed in 1949, needs to be re-
vised upwards taking into consideration
the price rise and othe, factors.”

He has taken the main reasop for en-
hancement of this as the price rise. I do
not understand by what stretch of im-
aginaticn Rs_ 2.50 only becomes Rs. 2.500
in the year of the Lord, 1988, when it was
Rs. 250 in 1949 To my understanding
the value of the Rupee in 1960 was 100
paise and now it is 13 paise only.From
this calculation the value of the Rupee in
1949 would have been a lot more, When
so much value wag there in 1949, in 1988
it should pe much more, So, I would
suggest to him if it is possible for him to
conmsider that instead of the words Rs.
250/~ he should amend it like this:

“Clause (2) of article 276 of the
Constitution specifies that the total amount
payable in respect of any on€ person to
the State or to any one municipality,
district board, local board or other local
authority in a State by way of taxes on
profession, trades, callings and employ-
ments leviable by , State  Legislature
under clause (1) of that article shall not
exceed Rs. 250...”

Instead of “shall not exeed Rs, 250",
it should be “shall be an amount to be
specifieg by the Government from time
to time.” Why I say this ig that today the
price index is s0 much. Does it mean that
the Minister will have to come after two
years agaip to revise it to Rs. 3,000 or
Rs. 4.000 when the price index has again
arisen? T think it would be better if he
takes the blanket approval from the
House. Madam, T also take this oppor-
tunity to thank the hon. Minister for the
steps which he has taken to augment the
resources of the States, In this connection
I have got two or thres points to make.
The budget is under hig consideration and
I want to make one or two points for his
consideratio,, for the budget purpose.
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Number one is with regard to the cor-
poration tax. I think the time has come
just like the income tax the corporation
tax also should be divisible. This may
kindly be considered because it is a sim-
Ple affa,v, In partnership firms whatever
income tax is levied, 1t is divisible with
the Stalis, Why not the corporation tax
be divisible when the same individuals
from themselves intp y private limited
company for all practical purposes? Why
should not this tax also be shared by the
States as income tax?

The second point that I would like to
say is about the consignmen! tax to which

Mr. Jagesh Desai hag already referred.
This House has passed a Constitution
{(Amendment; Bilf when Shri Pra-

was the Finance Minister
Member of this House.
This legislation was put through and, in
fact, it wag put through at the fag end of
the session simply saying that we want to
augment the resources of the States and
this Constitutional Amendment should be
approved, It is more thip four or five
years since that Constitution {(Amend-
ment) Bill was passed, I request the Minis.
ter to kindly give consideration to this
also and see to it that the consignment
tax is also levied by the States.

The third ang most important point to
which ng reference has been made is with
regard to the Central Sales Tax. Madam,
when the Central Sales Tax concept was
evolved, it was stated that in the interstate
State transactions, the particular State from
where these manufactured goods were going
to the other States should charge half a
per cent. Then, later op it was increased
to | per cent. This remaineq at 1 per cent
for some time, Now, that tax has been
increased to 4 per cent. The result is that
the consuming State; like Jammu and
‘Kashmir. North-Eastern Hil} States and
other States are suffering a lot because
we are consuming States Y would suggest
for bhis consideration in the budget that
for the purpose of Central Sales Tax the
Tate now is 4 per cent if the other party
supplies goodg under ‘C’ form, if he does
not supply unde; ‘C’ form, then_ it is 10
per cent 50 per cent of that Central Sales
Tax should go to the State from where
the goods are originating to the consu-

nab Mukherjee
Then, T was ,
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mer and 50 per cent should be in the pool
of the Centre to be given to smaller and
less developed consuming States like
Jaramu and Kashmir, Hamachal Pradesh
and North-Eastern States. This should be
in the form of 3 fung to be created in
the Centre because being a consumer
why we should not get this tax for mo
fault of ours,

With these observations, I hope that
the hop, Finance Minister would take them
into consideration. I support the Bill,

SHR] CHITTA BASU (West Bengal):
Madam Deputy Chajrman, I also rise to
support the measure, The main ground
of my support for this measure is that at
long last the Government of India, parti-
cularly, the Finance Minister has been
aware of the financial constraints of the
State Governments, It is 5 happy augury
and he has brought about this measure ip
termg of the recommendations of the Sar-
kari; Commission, But my pointing out
this in this respect ig there are other re-
commendations i the Sarkariz Commis-
sicn in ordr to augment further the fin-
ancial resources of the States I want to
know from the hon. Minister whether he
ig in a position to assure this House which
happens to be the Council of States re-
presenting the States that other positive
recommendations made by the Sarkaria
Coemmission in respect of Centre-State
financial relations will also be accepted by
the Government as early as possible.

Now, I am happy to see that the Gov-
ernment is aware of the financial con-
straints of the State Governments. In this
connection 1 alsp want to add , few
wordg in relation to the consignment tax
M 1, you may be aware that the For-
ty-stxth amendment of the Constitution
was passed late in the vear 1982, in order
to enable the State Governments to have
some share of the consignment tax. There
were further steps takn in this direction
alsg The Ch'ef Ministers’ conference in
November 1983, ratified that idea and
also the Chief Ministers’ conference held
in May 1984, unanimously adopted that
certain steps should be taken by the Cen-
tre in order to enable the impasition of
the consignment tax and this tax will go
to help the State Goveraments. Tn this

|
|
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connection, I am reminded of thg state-
ment made by the Finance Minister him-
self while he was the Chief Minister of
Maharashtra that his  State wag losing
about Rs, 2600 crores annually because
of non-passage of the consignment tax.
Now, that former Chief Minister of
Maharashtra, wag also a party to the
decision of the Chief Ministers’ confere-
nce held in 1984, I suppose. (Interrup-
tion), T am sorry. You were not there.
Anyway, in the capacity of Chief Minis-
ter, you made the remark that your State
was losing about Rs, 2600 crores, in the
Assembly (Interruptions) .

THE DEPUTY CHAIRMAN: There
arg three former Chief Ministers sitting
over here, at the moment., (Inferrupe
tions) . ...

SHR] CHITTA BASU: Now, will the
Finance Minister recollect hig experiences
as the Chief Minister of the State? (In.
terruptions) . ..

SHRI VITHALRAGC MADHAVRAO
JADHAV (Maharashtra): The position
of the Chief Ministe; of the State is en-
tirely different from the position of the
Finance Minister, My, Chitta Basu. You
must understand this,

SHRI ALADI ARUNA alias V.
ARUNACHALAM: They have forgotton
the  States,

SHRI CHITTA BASU: At least, I may
haye his assurance from hjym that he
would be reminded of his experiences as
the Chief Ministe of the State while
deciding upon the quantum of transfer
from the Centre to the States. In this con-
nection, T want that the obstruction in
the path or the passage of the consign-
ment tax should be removed ag early as
possible,

The Sarkaria Commission also recom.
mended for the corporate tax to be in the
divisible pool, When do we expect that
amendment or that practical  measure
from this Finance Ministery Then 1 also
refer that if we really want to augment
the financial resources of the States, there
is an urgent need of restructuring the
Centre and the State financial relations.
Tn that respect. T would refer to the for-
mulation of the terms of reference for
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the Hinance Commission, Madam, you
are aware of the fact that when the terms
of reference for the Ninth Finance Com-
mission were finalised,  objections were
Taiseg by several Chief Ministers of the
States, I think, he should apply his mind
in this matter and have this policy that
before finalising the terms of reference
of the Finan¢ Commission, the  State
Chief Ministers should be consulted and
the terms of reference should be formula-
ted, as agreed upon by the States.

[ RAJYA

Another matter io which I want to refer
and which is very much connecteq with
this is the Pandey Commitlee’y recom-
mendation for the phased abolition of
fright equalisation scheme, The freight
equalisation scheme has done a lot of
harm to the eastern part of the country
and the north eastern part of the country.
The Government ig committed for phas-
ed abolition of that scheme and unfor-
tunately, I hear that the Government js
about to revise its decision ip that regard.
I hope, the Finance Minjster will recon-
sider this matter and sce that the deci-
sion of the Government in principle, for
the abolition of the freight equalisation
scheme should be implemented as early
as possible because all these steps, taken
together, can really strengthen the States
and allow them to meet their requirements
so far as the welfare activities of the
States are concerned,

THE DEPUTY CHAIRMAN: Mr.,
Malaviya, you have given your name for
the third-reading stage T think I will ask

you to speak for two minutes now so
that. .. T

SHR1 SATYA PRAKASH MALAVIYA

(Uttar Pradesh): I will take only one
minute. C

THE DEPUTY CHAIRMAN:

That is
fine, foTTm

e

=t am sre ATy ¢ TR 9T
Tafa oY, foay  ofaw s7 amy
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41 fer  fafa Foat & &1 &
gag ¥ gWar qear & Hifd wEH
afid I FT A0 qEAT B,
TEFC I9T qgAl g, famaT FT
AT qSAT & ST AR FE AT

#7497 T {aww #¢ 8, deq
f3g g | Geg-3Fw Fa¥ 1 ugl
a% wg1 g v wamw fFwar g
frr gxemr fFar oo AT #E
F4A TF T F@ AT TG §
fF ST TIW ATAWHR T TR
FHT FATIT §, ATCFE AT AT
F AL AMFHI §  FEAA I 7T,
‘JT IO GEG W Hel WERT IAT T Bl
sqr FT & AAfFE AT F
Al ® OFW ¥ FW gAY &
ot fay #fuw FT amd@ g SO0
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¥ T ggar g, o FLE@A] F
T WY FE ANGT B, FLHTATA &
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aTHr g1 | 39 gag H AT
AZRA WYY YA § LR FT |
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THE MINISTER OF FINANCE
(SHRI S. B, CHAVAN): Madam Deputy
Chairman, I am indeed grateful to hon,
Members from both sides of the House
for participating in the debate, Taking the
opportunity of the amendment of Article
276, they seem td have discussed almost
all the questions, Centre-State relations,
Sarkaria Commission’s report and a num-
ber of other issues

THE DEPUTY CHAIRMAN: Within
a very short time,

SHRI S. B, CHAVAN: Yes. I should
say so. I do not propose to take more
time of the House, but it becomes my
responsibility to react at least to some of
the points which hon, Members have
made. 1 cannot possibly take shelter by
saying that they are not relevant to the
Bill which I have moved though, in the
stricter sense of the term, they are not
relevant so far as the Bill is concerned.

[Mr. Chafrman in the Chair]
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Sir, the first point which was made,
and made rather seriously, is that it very
good that the Government has tried to
implement the recommendationg of the
Sarkaria Commission, but there are a
large number of other suggestions which
Commission
and what the attitude of the Government
of Indiz is going to be I am sure hon,
Members have not forgoftep the kind of
discussion they had on the report of the
Sarkaria Commission in thig very House.
And the position was made clear by my
colleague, the hon. Home Minister, say-
ing that the Government would be taking

- g final decision on the recommendations

of the Sarkaria Commission only after
both the Houseg discussed the report,

SHR] GHULAM RASOOL MATTO:
State Governments also, B

e

SHRI S, B. CHAVAN: Of course, after
all those who are concerned have got a
full opportunity to discuss the implications
of the Sarkaria Commission’y Treport.
Thereafter, the Government will certain-
1y apply it; mind and take a final view
about the recommendations So it will
not be proper on my part to prejudge as
to what the decision is ultimately going
to e, Therefore, T would request hon.
Members to kindly wait till we take a
finai view ip this matter,

S, barring one hon. Member I do not
think there was any opposition to the Bill
as such, One hon. Member seems to have
opposeq the Bill on the ground that ulti-
mately it is the middle-class which are
going to be affected by the introduction
of +this profession tax by the State Gov-
ernments, T have not been able to under
stand what exactly the hon, Member has
in mind. If you go through the Bill, you
will find that it is just an enabling provi-
sion. We are not going to force any of
the State Governments to levy this tax.
Ultimately, it is in the total discretion of
the State Governments, 1f they feel that
thev should levy profession tax they
have to decide as to what classes of peo-
ple should be covered Tt is for them to
take a decision about it. It is ultimately
for the State Governments to take a de-
cision on...

b
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SHRI CHITTA BASU: Quantum?

SHRI S. B, CHAVAN: Quantum, every-
thing 1t is entirely in their discretion It
is not that since we have raised the limit
to Rs, 2500 all the State Governments
shoulq reach the ceiling limit, Ope hono-
urable Member on our side also said that
it should not be leviey on Government
employees o some other employess. ..

SHRI KAPIL VERMA:
classes_

I said poorer

SHRI S, B. CHAVAN: I think it was g
lady Member who said it, That is why I
would like to enlighten the House that this
is just an enabling provision gjving powers
by raisjng the ceiling from Rs. 250 to Rs.
2500, Whether it should be Rs, 500 or Rs,
1000 or less is ultimately to be decided by
the State Government concerned The hon-
ourable Member, Shri Matto, asked, since
you have taken recourse to raising the price
why do you want to limit it to Rs, 2500?
Thege are two contradictory statements,
In fact, the first is, why burdep the mid-
dle class at all, And now he says this
Rs, 2500 seems to be a very low limit,
it has to be increased beyonq that. If
trades, professions, are going to be taxed,
all the more the reason why confine your-
self to Rs, 2500, We can go even further.
But T will be very happy if you can at
least try to reach Rs, 2500. If you reach
Rs. 2500 you will be able to augment
enough resources for developmental pur-
Poses, There seems to be reluctance on
the part of both State Governments and
local bodies, So far as local bodies are
concerned, I am sure honourable Mem-
bers are aware of the fact that local bodi-
es do not enjoy any powerg of enactment,
Ultimately it is the State Governments
who have to emact apq while enacting,
there are oertain provisions under their
Act by which they say these are your ob-
ligatory functions and obligatorily these
taxes have to be levied and these others
the Jocal bodies cap levy if the want; it
enables the local bodies if they want, to
fevy those others So, why should we as-
sunie that we are the only people who
can take care of the different section, of
the vpeople? Our brethren who are in the
State Assemblies are equally responsitle



211 Constitution Sixtieth [RAJYA SABHA]

Amendment)
[Sbri 8, B. Chavan} . .- - 1.s

people and I don’t think we cap possibly
level the charge that they Jo not have
any sense of responsibility, That would
be too wild 5 statement, I don’t think we
should think that they will not consider
all these aspects which we are worried
about here, As we are worrieq here, simi-
larly are our counterpartg in the State As-
semblies worried and they are equally
competent people. They know the feelings
of the people So there is no reason why
we should consider that all the aspects
which we are considering here they will
not be considering at all, So on that basis
1 don't think it will be proper on my part
to say instead of Rs, 2500, have ng limit
at all One honourable Member said, why
not circulate the Bill for public opinion.
What is public opinions This is just an
enabling provision, If the State Govern-
ments do not want to levy the tax, cer-
tainly we are not forcing them. There are
some States which are pot interesteq in
levying this profession tax at all. So, by
this enabling provision if the State Gov-
ernments want to levy we are just al-
lowing them to levy, That is the only
point which, T am sure, the honourable
Members will appreciate.  Shri Jagesh
Desai and other honourable Members who
participated i, the discussions talked
about devolution of resources What was
the positiop before the Third Five Year
Plin and what is the position obtaining
now? Afte. the devolution, more resour-
ce; have been now transferred to the
State Governments, That iq the stand
which the honourable Shri Tagesh Desai
took in the matter...

PROF. C, LAKSHMANNA (Andhra
Pradesh): However, the forme, Chief
Minister has different ideas,

SHRT S B. CHAVAN: T dc not know
why honourable Members are not still
forgetting that T am no more the Chief
Minister of Maharashtra. ..

PROF. C. LAKSHMANNA: I said ‘the
former Chief Minister’,

SHRI S. B. CHAVAN: As a Chief
Minister whatever responsibilitie; ~ were
there, T was able to discharge them to the
extent. that it was possible for me  And
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now I have a responsibility as the Finance
Minister of the Government of Indja and
I am going to discharge this responsibility
with the same consciousness, That ig why
I think that it will not be proper on my
part or on the part of any honourable
Member to say, “You had raiseq this
point. Now what is your reply as Finance
Minister to the same point which you had
raised earlier?’ I do not think that you
would expect me to reply to that kind of
a discussion in this House, If the hono-
urable Member privately secs me, cer-
tainly I would explain, "

SHRI PARVATHANENI UPENDRA
(Andhra Pradesh): Your private views are
different,

SHRI S, B. CHAVAN: Sir, all the
points which the honourable Members
have raised either about the consignment
tax or... 1 e -

SHR1 CHITTA BASU: You say some-
thing oy it,

SHRI S, B. CHAVAN: T cannot say
anything positively now, T am not in a
position to say anything positively on the
consignment tax, Mr. Salve is looking at
me, he being the Chiirman of the Ninth
Finance Commission, Now, Sir, it is for
the Ninth Finance Commission to sug-
gest what measyreg the Government has
to take in order to see that the States are
provided with greater resources. So, I
cannot positively prejudege 55 to what re-
commendations the Ninth Finance Com-
mission can possibly make in the matter.

SHRI JAGESH DESAI. What about
penalty on Income-tax? Lt s

SHRI S B. CHAVAN: Ultimately, we
have to collectively see that the Govern-
ment of India alsp is in a positiog to dis-
charge its own responsibility and so also
the State Governments., It is a question
of combined effort that we have to put
in in order to sec that both the State
Governments and the Central Government
are able to create conditions by which de-
velopmental work in the country as a
whole we are able to encourage, That is
the attitude we will take. Whether it be-
longs to the Centre or, ultimately, to the
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States iy 5 matter which is not relevant |
so far as the development of the country
as g whole is concerned. I think, Sir, with
regacd to the pointg which were raised by
the honourable Members, to the extent
possible I have tried to explain.

I will request one honourable Member
who wag opposing it to kindly withdraw
his oppositiop and I would request the
Members to pasg this Bill unanimously the
interest of the States

MR, CHAIRMAN: I shall now put the
motion regarding  consideration of the
Constitution  (Sixtieth Amendment) Bill,
1988, to vote,

The question is:

“That the Bill further to amend the
Constitution of India, as passed by the
Lok Sabha, be taken into consideration.”

e ._.'

The House divided.
MR, CHAIRMAN:
Avyes 155
Noes ' A Nil

v

Ayes-155

Ahluwalia, Shri S, §,
Aladi Arupa, Shri alias V. Arunachalam
Alva, Shrimati Margaret

Amla, Shri Tirath Rap

Amrita Pritam, Shrimati

Apand Sharma, Shri =~ % - a0
Anpsari, Shri Mohammed Aminp *
Antony, Shri A. K, -
Ashwani Kumar, Shri

Baby. Shri M, A, KIS
Bagrodia, Shri Santosh
Balanandan, Shri E, -
Barongpa, Shri Sushil
Buasu, Shri Chittg
Buasumatari, Shri Dharanidhar aor
Bekal Utsahi Shri

Bhajap Lal, Shri

Bhardwaj, Shri Hansraj -
Bhatia, Shri Madan
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Bhattacharjee, Shri Kamalendy

Bhim Raj, Shri ’

Birla, Shri Krishna Kumar

Chakravarity, Shrimati Bijoya
Chatterjee, Prof. (Mrs,) Asimg
Chavan, Shri S. B.

Chowdhary, Shri Ram Sewak

Darbary Singh, Shri

Desai, Shri Jagesh

Deshmukh, Shri Shankarrao Narayanrao
Dharam Pal, Shri .
Dhusiya, Shri Sohan Lal

Dronanraju_ Shri Satygnarayana

Dubey, Shri Bindeshwari
Faguni Ram, Dr,
Fernandes, Shri John F. )
Fotedar, Shri Makhap Lal - . *
Ganeshwar Kusum, Shri '
Gupta, Shri Vishwa Bandhu
Gurupadaswamy, Shri M, S.
Hanspal, Shri Harvendra Singh
Hanumanthappa, Shri H. )
Heptulla, Dr, (Shrimati) Najma
Islam, Shri Baharul

Jacob, Shri M. M.

Jadhav, Shri Vithalrap Madhavrao
Jamuda, Shri Durga Prasad -
Jani, Shri Jagadish o
Javali Shri J. P,

Jogi, Shri Ajit P. K.

Joshi, Shrimati Sudha Vijay
Kadharsha, Shrj M. e
Kailashpati Shrimati
Kakodkar, Shri Purushottam
Kaldate, Dr, Bapu

Kalmadi, Shri Suresh

Kalvala, Shri Prabhakar Rao

Kar, Shri Narayan

Kesri, Shri Sitaram

Khan, Dr, Abrar Ahmed
Khaparde, Miss Saroj ..
Kidwai, Dr. Mohd, Hashim
Kollur, Shri M. L,

B
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Kuthiravattom, Shri Thomas
Lakshmanna, Prof, C.
Lenka, Shri Kahnu Charan .
Mahendra Prasad, Shri ’
Mahto, Shri Bandhu
Majhi, Shri Prithibi
Malaviya, Shri Radhakishan
Malaviya, Shri Satya Pradesh
Malik, Shri Mukhtiar Singh =
Manhar, Shri Bhagatram
Masodkar, Shri Bhaskar Annaji‘1
Mathur, Shri Manmohan
Matto, Shri Ghulam Rasool
Meena, Shri Dhuleshwar
Mehta, Shri Chimanbhai
Mirza Irshadbaig, Shri
Mishra, Dr. Jagannath.
Mishra, Shri Sheo Kumay
Mishra, Shri Shiv Pratap
Mittal, Shri Sat Paul
Mohanty, Shri Subas
Mohapatra, Shri Basudeb
Moopanar, Shii G. K.
Naik, Shri G. Swamy
Naik, Shri L. Narsingh
Naik, Shri R, S.

Narayan, Shri R, K.
Narayanasamy, Shri V.
Natarajan, Shrimati Jayanthi
Pachouri, Shri Suresh
Pahadia, Shrmati Shanti
Palaniyandi, Shri M.,
Pande, Shri Bishambhar Nath
Pandey, Shrimati Manorama
Pandey, Dr. Ratnakar
Panwar, Shri B, L.
Parmar, Shri Rajubhai A.
Patel, Shri Chhotubhai
Patel, Shri Vithalhbai M.
Patil, Shrimati Pratibha Devisingh
Patil, Shrimati Suryakant, Jayawantrao
Patil Shri Vishwasrao Ramrao
Pattnaik, Shri Sumil Kumar

Pugulia, Shri Naresh C.
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Radhakrishna, Shri Puttapaga

-

Rafique Alam, Shri &
Rahman, Shri Mohd, Khaleelur
Rai, Shri Kalpnath
Rajangam, Shri N.
Ramamurthy, Shri Thindivanam

Ramanathan, Shri V.
Rao, Shri Moturu Hanumantha

Rao, Shri Yally Sesi Bhushana
Rathwa, Shri Ramsinh &/ -
Ravi Shankar, Pt e
Razi, Shri Syed Sibtay

Reddy, Shri B, Satyamarayap
Reddy, Shri T. Chandrashekhar
Richharia, Dr. Govind Das
Sahay, Shri Dayanand

Sahu, Shri Baikuntha Nath
Sahu, Shri Santosh Kumar
Saikia, Dr, Nagen

Salve, Shri N. K. P,

Satya Bahin, Shrimatj

Shiv Shanker, Shri P.

Siddiqi, Shri Shamim Ahmed
Silvera, Dr, C.

Singh, Shri Bir Bahadur
Singh, Shri Bir Bhadra Pratap

Singh, Shri R, K. Dorendra
Singh, Shrimati Pratibha

Singh, Shri Surender

Singh, Shri Vishvijit P. T
Sivaji, Dr. Yelamanchili r
Solanki, Shri Madbavsinh 7
Sukul, Shri P, N,

Swaminathan  Shri G,

Taimur, Shrimati Syeda Anwara
Talari Manohar, Shri

Thakur, Jagatpal Singh

Thakur, Shri Rameshwar

atre

Thangkabalu, Shri K. V.

Tiria, Kumarj Sushila

Tripathi Shri Chandrika Prasad
Upendra, Shri Parvathaneni
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Valiullah, Shri Raoof R ARY be substituted.” The benefits of this

Verma, Shri Ashok Nath
Verma, Shri Kapil
Verma, Shrimati Veena
Vikal, Shri Ram Chandra
Vincent, Shri M,

Vora, Shri Motilal

Yadav, Shri Ish Dutt

The motion was carried by a majority
of the total membership of the House
and by a majority of not less than two-
thirds of the Memberg present and voting.

MR. CHAIRMAN: We shall now take
up clause by clause consideration of the
Bill,

Clause 2 (Amendment of article 276)
SHRI ALADI ARUNA aliag V. ARU-
NACHALAM: Sir, I beg to move:

“That at page 1, for lineg 6-7 the
following be substituted, namely:—

“(a) for the words “twg hundred and
fifty rupees”, the words “the amount as
may be prescribed by law of the Legis~
lature of a State” shall be substituted’,

The question wag proposed.

SHRI ALADI ARUNA alias V. ARU-
NACHALAM: I may be allowed to speak
for one minute, Sir,

MR. CHAIRMAN: You have already
spoken,

SHRI ALADI ARUNA alias V.
ARUNACHALAM: Sir, I have a right to
speak. Sir, under Article 276 the States
have been conferred with the power to
levy tax on profession, trade, employ-
ment and calling subject to a ceiling. It
is against the imterests of the States. The
hon. Minister has proposed onme amend-
ment now, If the principle is allowed to
continue, he may come withp ~ another
amendment to increase the ceiling after
5 years or 10 years, Instead, I have mov-
ed the amendment that “for the words
“two hundred and fifty rupees’, the
wordg ‘the amount as may be prescribed
by law of the Legislature of a State’ shall

amendment are two. Firstly, it will avoid
a future amendment, Secondly, the States
will be allowed a free hand in levying the
profession tax according to the situation
prevajling there. Thig amendment is more
wise and more fruitful than the amend-
ment moved by the hon, Finance Minis-
ter, So, I appeal to the hop, Minister to
accept my amendment,

MR. CHAIRMAN: I shall put the

amendment moveg by Shri Aladi Aruna
to vote.

The question is:

‘That at page 1, for lines 6-7 the
following be substituted, namely:

“(a) for the words “two hundred-
and fifty rupees” the words “the
words “the amount ag may be prescrib-
ed by the law of the Legislature of a
State” shall be substituted.”

The motion was negatived,
RT3 1 94

SHRI ALADI ARUNA alias V.
ARUNACHALAM: Sir, the Minister
should have said something, I did not

oppose it in principle. I suggested certain
modifications.

MR, CHAIRMAN: The question is:

“That Clause 2 stand part of the
Bill.”

The House divided,

MR. CHAIRMAN: Ayes 155
Noes Nil

Ages-155
Ahluwalia, Shri §, S.
Aladi Aruna, Shri alias V. Arunachalam

o (VD

Alva, Shrimati Margaret .; . ;e . e
Amla, Shri Tirath Ram e e
Amrita Pritam, Shrimati Ce iae
Anand Sharma, Shri .

Ansari, Shri Mohammed Amin

. Antony, Shri A. K.

Baby, Shri M. A, agA

Bagrodia, Shri Santosh

Balanandan, Shri €. .. . ... dave-s
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Barongpa, Shri Sushil = - ‘
Basu, Shri Chitta -
Basumatari, Shri Dharanidhar
Bekal Utsahi, Shri .
Bhajan Lal, Shri EERCTIRRR
Bhardwaj, Shri Hansraj ) co
Bhatia, Shri Madan
Bhattacharjee, Shri Kamalendu
"‘Bhim Raj, Shri e
Birla, Shri Krishna Kumar . e
Chakravarty, Shrimati Bijoya -
-Chatterjee, Prof, (Mrs,) Asimg
Chavan, Shri S. B.
.Chowdhary, Shri Ram Sewak
Darbara Singh, Shri o
Desai, Shri Jagesh - -
Deshmukh, Shri Shankarrao Narayanrao
Dharam Pal, Shri .
Dhusiya, Shri Sohan Lal A
Dronamraju, Shri Satyanarayana
Dubey, Shri Bindeshwari )
Faguni Ram, Dr, ’ . r'
Fernandes, Shri John F. rn
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The motion was carried by a major ty
of the total membership of the House
and by a majority of not less than two-
thirds of the Members present and voting.

Clause 2 was added to the Bill.

SHRI GHULAM RASOOL MATTO:
Sir, the Board is showing a different figure.
It is not working at all, Something is
basically wrong wity the machine.

MR, CHAIRMAN: Some Members
faileq to record their voting, We have
got their slipg and we have added that
number,

- ]

The question is:

That Clause 1, the Enacting Formula
and the Title stand part of the Bill,

The House divided.
MR . CHAIRMAN: Ayes—155;
Noes— Nil.
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The motion was carried by q majority
of the total membership of the Honse and
by a majority of not less than two-thirds
of the Members present and voting.

Clause 1, the Enacting Formula dnd
the Title were added to the Biil.

SHRI S, B.. CHAVAN: Sir, I beg to
move: .

“That the Bill be passed.” )
MR, CHAIRMAN: The questiog is:
“That the Bill be passed.” '
The House divided. .
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The motion was carried by a majority
of the total membership of the House
and by a majority of not less than two-
thirds of the Members present and voting.

MR, CHAIRMAN: The Bill is pass-
ed by the required majority Now the
House stands adjourned till 2 O'clock for
lunch.

2" =~ The House then adjourned for
lunch at thirty-two minutes past

- one of the clock,

The House rcassembled after lunch at
two minutes past two of the clock, The
Deputy Chairman in the Chair.

THE BANKING, PUBLIC FINANCIAYL

INSTITUTIONS AND NEGOTIABLE

INSTRUMENTS LAWS  (AMEND-
MENT) BILL, 1988.

THE MINISTER OF FINANCE (SHRI
S. B, CHAVAN): Madam, I beg to move:

“That the Bill further to amend the
Negotiable Instruments Act, 1881 the
Reserve Bank of India Act, 1943, the
Banking  Regulatioy ~ Act, 1949, the
Stats Bank of Indiz Act, 1955, the
State Bank of India (Subsidiary Banks)
Act, 1959, the Deposit Insurance and
Credit Guarantee Corporation Act,
1961, the Industrial Development
Bank of India Act, 1964, the Banking
Companies (Acquisition and Transfer
of Undertakings) Act, 1970, the Re-
gional Rural Bankg Act, 1976, the



